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1.   We have perused the order dated 13.11.2025 passed by this Court in 

these proceedings.

2.   An affidavit has been filed on behalf of the opposite party no. 1 

stating that  subject to the result of the special leave petition, which has 

been preferred they will comply the revisional order within four weeks. 

3.  Sri  Sachin Upadhyay is present for the opposite party no.1. He says 

that the petition be disposed of in the aforesaid terms. 

4.  Accordingly, this writ petition is disposed of  in view of the aforesaid 

terms.  

. 

February 24  , 2026
Anuj Singh
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